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HONBi,E THE `CHIEF JUSTICE
MR. JUSTI'CE BARIN GHOSH

HONBLE MR. juprlcE s. p.WANGDI, juDGE
I

Present   :    Mr. B. Shalma, Sr. Advocate with Mr. Bijay
Raf, Advpcate for the Petitioner.

I

Mr.    Karrha    T.    Namgyal,    Central    Govt.
CounselL fur the respondents.

Duringthepepdineyofthewritpetition,petitioner
has taken voluntary:retirement.  To that there appears to
be no dispute.  In view!(of such retirement, the contention

I

that petitioner is entit],ed to rectification of seniority and
thereupon promotion to the post of Sub-Inspector and to

I

the  post  of  Inspector |respectively  from  the  years  2001

and 2005 and of othei, consequential benefits emanating
there from   has   becorie'  redundant,   in   as   much   as,

;eht]i:1;°n::::::Ceceen:t:fti:::£rew?t;notutfr::se::t£::Stoffr::
I

rights and contentidn§ in the writ petition and that too
voluntarily.                      I

[nfructTuhoeus.WTnite sP±r:Ff°sn;£spa:::drdo±::hyjs. has    become
I

Leaned  Couri§i|  for  the  respondents  submitted
that  appropriate  steps  would  be  taken  in  accordance
with  law  as  quickly
months from today,  t

possible,  but  not  later  than  6
release  and  pay to petitioner all

his   retrial   and   teT|inal   dues,  that   are   payable   in
accordance with lawj:   I
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